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rnent worb to be Wldenaken during the 
Second Five Year Plan or for the fiut 
year of the Plan ; 

(b) if so, the nature of auch dircc
tiftl; 

(c) the itema of work that will be gene
rally undertalr.en under local development 
·wortas 

(d) whether any assessment of 1he work 
.doae in tbia respect during Pint Five 
Year Plan hat been made; and 

(e) if ao, the results thereof? 
n. Deputy Mlalater el � 

(Sui S. N. Miahra) : (a) to (e). A state
ment is laid on !he Table o f  the Houae. 
i S•• Appendix XII, anncxure No. 56) 

Fariclabed Devclopmeat Board 

•2e15. Sllri Rluaa1 Kd•lllaa 1 
Will the Minister of Reluibilll9doa be 
pleased to state: 

(a) whether it is a fact that the Farida
bad Development Board is a oon-,tatu
tory body having no appropriate legal sta
tus; 

(b) whc1hcr ii is aleo a fact that thjs 
body has recri,·ed from the Union Govern
man about Rs. s crorcs as loan without 
-security; 

(c) if ao, whether Government obtained 
·any legislative sanction for providing the 
·1oan in this manner; and 

(d) if not, the reasons therefor ? 

TIM Mhaister of Rehalrillta� 
·(Sllri Mehr Ch...a Kllaa-) 1 (a) Yes. 
The Board has been act up as an admiltis

tntive exigency though leplly speaking 
·the Ministry of Rehabilitation is rcspon. 
-.iblc for all that is  being done by the Board. 
A bill bu alao been introduced in  the Loi. 
.Sabha for sening up a statutory body. 

(b) Loans to the extent of about Rs. 
.421 lakhs have been advanced to the Board 
a11d the assets created out of the loan have 
·t,cen treated as Government po�. 

(c) and (d). The Budge t Estimates 
-o( the Minutry of 'Rehabilitation which 
proride for the grant o f  loan to Faridabed 
Development Board are placed before the 
Parliament and n o  ocpacate sanction was 

-<X>ntidcred neccs111;·. 

Priftte Flraa 
02816. Sllri Wede7ar I Will the Mi

niucr of 8-1.-y ........... be pleMed 
to etate whether it ia .a fact that tbc UDion 
�t have lllltesa objection to pd-· 
- firms talcina away cmplo)tq from the 

public sector to the pri"11tc eector? 

-r.. Mlabter of e..,,,. lumtrics 
(Slari M. M. Slaala) : Yn, Sir. Some 
inatancea of prime 6nns offering appoint
ment to Government employees without 
lint informing the Government Depart. 
men t c:oncemed auoe to the lcnolwledac 
of  the Government. The matter was 
brought to the notice of the Federation of  
lnclian Chambera of Commerce and ln
duatry. It hu been ca,erally egreed that 
employees should not be mracted &om one 
place to another without the lcnowledac 
of the employer<. 
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All-India Khadi aacl Vllla,e lane

tries Board 

•2.o8&. {Bab1a Ramaarayaa SdJla: 
Shri Asthaae : 

Will the Minister of Prodaction be 
pleased to state: 

(a) the rules and regulations "'&anting 
rccrwtment oC pcraonncl Cor both admi
nistrative and clerical cad"' in the office 
of All-India Khadi and Village Indus
tries Board; 

(b) whether ihe admini1trati,·e postt 
are filled up di!Ul by the Board or by Union 
Public Service Commission; 

(c) .Whether there ..... any sort of achcr
ti-ent imerted for the post of Di rector 
c( Deftlor,ment. Khadi Board. Bombay ; 1111d 

(d) if not, why not? 




